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DATE OF DECISION 	274uc( 

1 	V,K., C.irija 	:ker /c 	Petitioner 
A. 

Advocate for the Petitioner [s}  
Versus 

- 	 Respondent 

Advocate for the Respondent [s 

CORAM 

The Hon'ble Mr. 

The Hon'ble Mr. 

JUOG ME NT 

Whether Reporters of Local papers may be allowed to see the Judgment f 

To be referred to the Reporter or not V 

, Whether their Lerdships wish to see the fair copy of the Judgment V 

4, Whether it needs to be circulated to other Benches of the Tribunal V 



Prs, V.K.Girija Panicker w/o 
Shri C.K..Panicker 
aged 50 years Headristress Rly.Prirnarv School 
(ng.Med,)VAL3AD- 59600 R/) 
Eunglow No.L/297 
west Yard Rly.  Colony, Valsad. 	Applicant 

-Advocate: Mr. A.L.Shara-

Versus 

Union of India through 

The General Manager, W,Rly. 
Churchgate, Bombay. 

The President Rly. Schools & 
Sr.D W.Rly. Divisional Office, 
Eorabay central. 	 Respondents. 

- Advocate: Mr. R.M,Vjn- 

ORAL 0RDR 

IN 	Dated 27.4.2000 

0 .ã./170/1992 

Pr Hon'ble Mr. V. Ramakrjshnan, Vice Chairman: 

We have heard Mr. A.L.Tharma for the 

anoljcant and Mr. Vin for the resoondents. The 

applicant who was working as a Teacher in the 

Railway School has approached the Tribunal for 

grant of pay in the senior grade of P.1640-

2900 w.e.f, 30.4.90 with arrears of salary and 

allowances etc. 

2. 	The applicant was engaged as an Assistant 

\ 	 Teacher in 1972. She became Headnjstress of the 

Primary School and was confirmed as such w.e.f. 
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1.5.78. The post of Head Mistress of the Primary 

School 	initially carried the ore-revised 

scale of R-,425-640. This was subsequently upgraded 

to the level of 440-750 w,e,f. 5th Septernber,1982. 

There was a further revision of pay of School 

teachers working in the Railway Schools and we see 

from the Railway Boards letter dated 11,1.1983 along-

with its enclosures - Annexure R-3 that the basic 

grade of Trained Graduate Teacher,'Headmistress of 

Prinary School etc. is 1400-2600 and they are eligible 

to be considered for the senior grade in the scale 

of 1640-2900 after 12 years of service in the basic 

grade This has been, contended by Respondents to 

mean that the ore-revised scale of p.440-750 which 

was given only from 5.9.32 would be the basic grade 

and that the eligibility will arise only from 

5th September 1932 onwards. 

3. 	Mr. Sharma for the applicant submits that 

the applicant had been appointed regularly to the 

oost of Headmistress of the Primary schoci and she 

has been occupying that post and she completed 12 

years of that service at that level on 20.4.90. He 

also refers to the circular Issued by the Railway 

Board vide their letter dated 26,2.89 circular Nc.3 

read with circular No.10. According to him this would 

show that the service in the scale of 425-640 also 
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shoild be reckoned for the purpose of counting 12 

veers for eligibility to he arpointed to the senior 1T 

scale. 

Mr. \Tin for the resrondents draws attention to 

the reolv statement and says that the applicants 

eligibility for senior scale would ar±se only from 

5.9.94 onwards and not earlier. 

We have considered the rival contentions. 

We find from the circular of the Railway board of 

11.1.88 with its enclosures referred to earlier that 

the basic grade of Headmaster/Headmistress of the 

rirriary School is 1400-2600 in the revised scale. Mr, 

yin also says that suhseauently the applicant is 

appointed as Headmistress of a composite school we,f. 

1992 comprising primary and secondary standards and 

prior to Seotember 1994. The basic grade is shown 

as 140r-2600 and and the person wouldeligible for 

cetting the senior grade of 1640-2900 only after 12 

years of service in the basic grade. As the revised 

scale of 1400-2600 took effect only fxtrr 1.1.86 

we have to examine what would be the basic grade in the 

pre-revised scale for the purpose of eligibility. We 

find that the Fourth Pay Commission had recommended 

the scale of p.1400-2300 for the pre-revised scale 

of P.425-640 and that only the scale of :.440-750 

was given the revised scale of P-.1400-2600. It is 

therefore clear that the basic grade before revision 

w,e.f. 1.1.96 cannot be the pre-revised scale of 425-640 
j but carl only be the pre-revised scale of 4&70 which 
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would be admissible from 5.9.32 onwards. We cannot 

enlarge th definition of the basic grace to 

include the pre-revised scale of p.425-640 which 

got re-fixed to the scale of P.1400-2300 which is 

lower than the basic grade of 1400-2600 shown in 

the circular of the Railways. 

6, 	Mr. Shaa has relied upon the Circular of the 

Railway dated 22.6.89 (Armexure R-44. at para 3 and 10. 

Vie may reproduce point 10 and point 3 with the query 

and reply: 

to 	Point 	 Clarification 

3, hethr the service rridr-
ed by TGT & PGT as Head 
raste.i-ead r!istress of 
Pririary schools and Middle 
3chools res •ectivei my 
h taken into account for 
grant of senior  
tLe have been equated with 
TGT & PGT s ar. ci it is nece-
ssary for Heai Mastors/i: 
!Tistreses to have the sante 

ftion -, as 
-prescribed for th tesch-
ing post with which Liie' 
ive been equated,, 

li.hether the period of 12 
yeers of service in respect 
of Headastrs/ Head 
istresses of Prirrary 3cools 
owars grant of senor ra.de 

L1 also be countec frcnr 
; 9.82? 

rlr -  see Lhoc'arjfj.. 
O;'-  ;iver ngri- st 

The answer to th 	er do 	not bring out 

that services rendered prior to 5.9,92 can he 

included for reckoning elicibility for grant of 

Senior grade. 
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Its purpose is to st-ow that 
IC 
the basic grade of 14cc-

2600 in the revised pay structure took effect only 

from 1.1,86 The perioca of service of twelve years 

need not be restricted only from 1.1.86 onwards and 

that the service rendered in the corresponding pre-

revised scale can also be included for reckoning 

eligibility. In other words service rendered in the 

pre-revised scale of 440-750 can also be included for 

appointment to the senior grade , This cannot be 

interpreted to mean that the services rendered in the 

lower scale of 425-540 would also count for the 

purpose of eiigibulity/proinement to the senior 

grade of 1640-2906 as admissible to Headmistress of 

the Fri-ary Schools  

We therefore hold that the relief sought for 

namely that she should get t1te senior grade of 

ës.1640-290c w..f. 30.4.1996, 

Mr. Sharria :ooints out that the apolicarit ha flot 

been given ti hiçher scale of -164c-2900 even from 

5,9)4 	He reer in this Connection to the iter 

dated 6.9,';O m a. ;nxui;e -.l a7 al:atzha memorandum 

dated 27.9.93 which promotes the applicant to 

officiate as T.G.T. in the scale of .1400-260c. He 

says that the anlicant in any case is eligible 

to be considered for the grade of R.1640-9900 which 

is a senior grade for the Head-Mistress of the Primary 
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School. Mr. Vin is not able to throw light as to 

why the applicants claim for being considered for 

the senior grade as a Primary School Head-Mistress 
cA 	 _9•94 

has not been dealt with In the absence of any 

clarification or valid reason as brought out by th 

Railways for not considering the applicant for 

the senior grade of 7,,s.1640-2900, we direct the Railway 

administration to consider her for the grade of 

.1640-2900 ano If she is found eligible her pay 

should be fixed in the higher scale w,e.f the 

relevant date with financial bnefits. The whole 

exercise should be cormleted within three months 
V 

from the date of receit of this order. 

9. 	tt7jJ-  the above djrecton the C.A. i 

finally disxsed of with no orders a to costs. 

4 - -" -411%.- 
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S. S-nghavi) 	 (V. Rama1r5s hnan) 
Iember (C;) 	 Vice Chairman 
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